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World Bank Conditions for
Assistance to Power Projects

*357. SHRI B. V. DESAI: Will
the Minister of ENERGY be pleased
to state :

(a) whether India has opposcd
the latest condition imposed by
the World Bank pertaining to at
least 20 per cent contribution to be
made by the State Electricity Boards
for the Bank-assisted  power
projects ;

(b) if so, whether it is also a fact
that a detailed report of the various
aspects of the power sectors was
submitted to the Bank by the
Indian Government ;

(c¢) if so, what are the conditions
that are impused by the World
Bank and what is the main objec-
tion 1ndia has placed them ; and

(d) whether Union Government
have finally not agreed to tite condi-
tions imposed by world Bank ?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) to (d). Loans
from the World Bank for the power
sector are negotiated on a project-to-
project basis and there are no gene-
ral stipulations laid down by the
Bank for all projects assisted by
them. In the case of Rural Electri-
fication-III credit negotiated recently
with the Bank, it has been agreed by
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Government of India that in order
to be eligible for participation in the
credit, the State Electricity Boards
concerned will generate internal cash
resources to tae extent of atleast
209 of the annual average capital
expenditure of the Board Commen-
cing from 1983-84. In the case of
four State Llectricity Boards, how-
ever, thisis te be achieved over a
longer time fraine.

Stealing of Cylinders by Employees
of Gas Agencies

*358. SHRI GHUFRAN AZAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to siate :

(a) whether it is a fact that large
number of gas agency employees are
involved in st:uling cylinders and
selling them in the black market ;

(b) ifso, full details of those gas
agencies whick are involved in such
complaints ; ar.d

() what uction has been contem-
plated against ruch agencies ?

1THE MINISIER OF PETRO-
LEUM, CHL!IICALS AND FER-
TILIRERS (SIHR1 P. SHIV SHAN-
KAR): (a)éc (c). The cooking gas
(LPG) distribt tors of oil companies
are accountal le for cvery LPG
cylinder enfrus :d to 1thhem for distri-
bution and ury loss detected (inclu-
ding due to thelfts) during the regular
stocks checks .ind audits carried out
at their premitcs by the staff of oil
companies is debited to their account
at rates of rccovery specified from
time to time. In respect to theft of
cylinders repo-ted by the distributors
based on results of Police investiga-
tions, action including tlie termina-
tion of distributorship is taken
against the LPG dcaler by the ol
companies, or against their staff by
the distributors, as the case may be.
Details of Speciﬁc cases involving the
employees of distributors in theft





